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Lucknow, The U.P.State legal Aid Committee also did lﬂﬁ:

743; lf'SS/
Hom'ble Ajay Johri-AM
}"{C_J‘I:i 'b.n. 'Tqb .Shu rET]E;--JM

#e
Heard Shri M.P,.Tandom for the a E%_f
and Shri K,C,Sinha for the respondents on thélg
of limitation, The applicamt has souc cht exempt
from the prescribed pericd of limitation on the ™
ground that he Being uneducated and virtually illiterate
he was not aware T'lez:ul remedies availabls € h 3p -
him. He had filed an éppeal om 17.8.1979 to the
President of India dgalnst his retiremmmt which
according to him wes pre-mature as his date of birth
has been recorded wromgly. He was advised to £ile gpeal
to the Secrfetary, Ministry of D:ufence ,Covernment of I.mﬂ!i
which he did om 24,11,1979, He has said im his
dpplication that he sent few reminders,but he got mo
résponse. He therefore, approached the Supreme Court
legal Aid Committee, whoreferred the matter to the
Secretary, U.P, Stuta Legal Aid & Advice Ba rd K&aaz:hagﬁr
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respond and ultimately with the advice of

e!fram thradu; he has {ilad this &pplicit
: m %;ppli -'

capt has said that ha mma
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